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(b) if so, whether Government are
thinking to adopt the policy of
recruitment on State basis fo elimi-
nate transfer and expenses on T.A.?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) No, Sir.,

(b) Does not arise.

Subsidy for Staff Canteen of Central
Office of SAIL at Saraidala

3898. SHRI A, K. ROY: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether it is a fact that the
staff Canteen of Central Office of
SAIL at Saraidala could not bde
started due to non-sanctioning the
subsidy by the Management; ang

(b) if so, the reasons for not
granting the subsidy for the staff
Canteen?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) No,
Sir.

(b) Does not arise.

Procedure for Selection of Managing
Directors and Directors of Nationaliseg
Banks

3894. SHRI N. DENNIS: Will the
Minister of FINANCE be pleased to
state the details of the procedure
adopted by Government i selecting
the (1) Managing Directors and (2)
other Directors of nationalised banks?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): A Manag-
ing Director of g nationalised bank,
who is alsy its Chief Executive, is
appointed by the Central Government,
after consultation with the Reserve
Bank of India, in pursuance of clause
3(a) of the Nationalised Banks (Man-
agement and Miscellaneous Provi-
sions) Scheme, 1970. The criteria for
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selecting the person for the post of a
Managing Director/Executive Direc-
tor is that he should be either from
within the bank/banking industry or
a person outside the banking indus-
try having special knowledge and
practical experience of financial, eco-
nomic or business administration. Be-
sides the special knowledge and prac-
tical experience, the person to be sel-
ected should possess qualities of lea-
dership und be, in the judgement of
the Government, the most suitable to
head that bank.

The appointments of other Direc-
tors on the Boards of nationalised
banks are made in accordapce with
the pruvisions contained in clause
3(b) to (h) of the Scheme, referred
to above, vide Annexe,.

Statement

Extract of clause 3 of the Nationalised
Banks (Management and Miscella-
neous Provisions) Scheme, 1970.

3. Constitution of the Board.—As
soon as may be after the commence-
ment of this Scheme, the Central
Government shall, by notification in
the Official Gazette, constitute the
Board of a"nationalised bank, con-
sisting of—

(a) not more than two whole-
time Directors, of wbom one shall
be the Managing Director, to be
appointeq by the Central Govern-
ment after consultation with the
Reserve Bank;

(b) (i) omne Director, from
among the employees of the
nationalised bank, who are work?
men, to be appointed by the
pane] of three such employees fur-
nished to it by the representative
Union, within a date to be specified
by the Central Government, which
date shall not be more than six
weeks from the Hate of the commu-
nication made by the Central Gov-
exnment requiring the representa-
tive Union to furnish the panel of
names;
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Provided that wherg the Central
Government is of opinion that ow-
ing to the delay which is likely to
occur in the verification and certi-
fication of any Union or federation
as a representative Unmion, it is ne-
cessary in the interests of the na-
tionalised bank so to do, it may
appoint any employee of the na-
tionalised bank, who is a workmen,
to be a Diretor of that Bank.

(i) (A) whepe there is no re-
presentative Union to represent the
workmen of j nationaliseq bank,
or

(B) where such representative
Unidh, being in existence, omits or
fails to furnish any panel of names
within the specified date, or

(C) where al] the persons spe-
fied ,in the panel furnished by the
representative Union, are disquali-
fled, whether under item (iii) of
this sub-clause or under clause 10,
the Central Government may at its
discretion appoint such workman of
the nationalised bank as it may
think fit to be a Director of such
bank;

(iii) a workman of g nationalised
bank shall be disqualified for being
appionted as a Director unless—

(a) he is, and has been, serving
for a continuous period of not
less than five years in the na-
tionalised bank or in the existing
bank of which the nationalised
bank is the corresponding new
bank, or partly in one and part-
ly in the other, and

(b) he is of such age that there
is no likelihood of his attaining
the age of superannuation during
his term of office as a Director;

(c) one Director, from among the
employees of* the nationalised bank,
who are not workmen, to be ap-
pointed by the Centra] Government
after consultation with the Reserve
Bank;

(d) one Director, who, in the op!-
nion of the Central Government is
competent to represent the interests
of depositors, to be appointed by
the Central Government after con-
sultation with the Reserye Bank

from among the depositors of the
bank.,

(e) three Directors, who in the
opinion of the Centra] Government,
are competent to represent respec-
tively the interests of farmers, wor-
kers angq artisans, to be appointed
by the Central Government after
consultation with the Reserve Bank.

(f) not more than five Directors,
to be appointed by the Central
Government after consultation with
the Reserve Bank, from among per-
sons having special knowledge or
practical experience in respect of
one or more matters which are like-
ly to be useful for the working of
the nationalised bank;

(g) one Director who is an offi-
cial of the Reserve Bank to be ap-
pointed by the Central Government
on recommendation of the Reserve
Bank, ,

Explanation—For the purposes of
this sub-clause, ‘an official of the
Reserve Bank’ includes an officer
of the Reserve Bank who is depu-
ted by that Bank wunder section
54AA of the Reserve Bank of Indis
Act, 1934 (2 of 1934) to any insti-
tution referred to therein.

(h) one Director who is an official
of the Central Government, to be
appointed by that Government.

Workmen engaged in Dalli Rajhara
Iron Ore Mines in M.P.

3895. SHRI A, K. ROY: Will the
Minister of STEEL AND MINES be
pleased to refer to the reply given
to Unstarred Question No. 1428 on
21st March, 1980 regarding working in
Dalli Rajhary caplive Iron Ore Mines
in M.P. ang state:





